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| TEM No. 51 Court No. 6 SECTI ON XV
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No.23381/2003
(From the judgenent and order dated 30/10/2003 in CWM 769/2003
of The H GH COURT OF DELHI AT N. DELHI)
M S. PARNASSUS PUBLI SHERS & PRI N. PVT. LTD Petitioner (s)
VERSUS

LEGAL HEI RS OF K. C. BABBAR Respondent (s)

(Wth appln(s). for pernission to place addl. docunents on record and
prayer for interimrelief)

Date : 12/07/2004 This Petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE SH VARAJ V. PATIL
HON BLE MR JUSTI CE B. N. SRI KRI SHNA

For Petitioner (s)M. Sal man Khursid, Sr. Adv.
Intiaz Ahmed, Adv.

Naghrma | ntiaz, Adv.

Kanran Mali k, Adv.

V. N. Raghupat hy, Adv.

SSES

For Respondent (s)M. S.K Vernma, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Application for pernission to file additional documents is allowed.

Leave granted.

Pendi ng di sposal of the appeal, the interimorder passed by this Court on 8th January, 2004 sh

all continue to operate.

The appellant shall pay the rent regularly. 1t is open to the respondent to accept

prejudice to her rights and contentions.

[ T.1. Rajput ][ Shelly Sengupta ]
Court Master Court Master

it wthout



